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(c) The position in so far as it re-
lates to the National Library, Cal-
.cutta is correct. As far as our infor-
.mation is, in the Library of Congress, 
Washington and the British Museum 
.also readers are not allowed easy 
. access to the stacks. 

(d) This is done mainly for the 
security of books and to enable the 
National Library staff to locate the 
book easily and to keep the books in 
proper order to ensure quick service 
to the readers. 

(e) The books are housed in difte-
rent parts of the main building of the 
library as also in the other buildlngs 
at some distance from the main build-
ing. As such the time taken for the 
issue of a book depends upon the par-
ticular book requisitioned by the bor-
rower. On an average it takes about 
half an hour for getting a book issu-
.-ed in the National Library. 
(f) No. Sir. 
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Mysore 1.A.8. and loP.S. OII.een _ 
Deputation to the central Govel'DlDlll& 

7626. Shri G. Y. KrIshnan: Will 
the Minister of Home Mall'll be 
pleased to~ state: 

(a) the number of I.A.S. and I.P.S. 
Officers from Mysore who are now 
on deputation with the Central Gov-
ernment; 

(b) whether the full depuatioD 
quota of Mysore is availed-of; 
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(C) whether the Officers recently 
trained and gOing to be trained will 
be allotted to their respective States 
in view of the language and other 
i~ e  and 

(d) whether it is proposed to offer 
10 the Scheduled Castes' trainees 
places of their first preference i.e., 
their native States? 

The Minister of State In the MIDIs· 
try of Home Affairs (8hrl Vldya 
Charan Shukla): (a) IAS-24 IPS-15. 

(b) No. Sir. 

(c) The main factors taken into 
consideration for allotment of candi-
dates to various State Cadres are 
(l) at least 50 per cent of the candi-
dates allotted to a State should hail 
from outside the State, (2) there 
should, as far as possible, be an even 
distribution 'Of (S.C. and S.T.) candi-
dates among the State Cadres and (3) 
the ranks of the calldidates and the 
preferences expresaed by them for 
States Cadres. 

The language or languages already 
known are not considered for the 
purpose of allotment. All candidates 
have to learn during probation, the 
regional lang~age of the State to 
v.' hich they are allotted. 

(d) Scheduled Caste I Scheduled 
Tribes candidates are allotted to their 
States, provided in the concerned 
Cadre, a vacancy reserved for a SCI 
ST candidate belonging to the home 
State is available in their turn in the 
merit list. 
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(l'f) sr:[i'f ~  i'flft ;a-nT I 
Employees Provident Fund Act 

7627. Shri K. Haldu: 
Shri Raghuvir SiDc'h 
Shastri: 

Will the Minister of Labour and: 
Rehabilitation be pleased to state: 

(a) whether Government propose 
to amend the Employees PrOvident 
Fund Act to prevent employers from 
with-holding contributions to the 
fund; and 

(b) if so, the steps  to be taken to 
materialise it? 

The MlDlster of Labour and Reha-
bilitation (Shrl BaW): (a) Sectioos 
8 and 14B of the Employees' Provi· 
dent Funds Act, 1952 provide for re-
covery of Provident Fund dues u 
arrears of land revenue and levy of 
damages on delayed payments. . In 
case of default, the employer is also 
liable under Section 14 to penalties of 
imprisooment upto 6 months or fine 
upto Rs. 1,000 or ·both. However, a 
proposal to amend the Act to maD 
the penal provisions more strIn,.at. 
is under consideration. 




